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Open Court 

Central Admini st~ati e Tri bwnal, 
Allah.abed Bench, 11-ahebaa. 

Present:~ Hon'ble Mr.- Rafiq- Uu in-, l'lember (J.) 

Anoop. Kumar Raikwar ag·ed about 31 years 
s-on of Sri K.P. Raikwar re-siding at Vas-ant 
Vi bar. co l.ony, Labar Gird, Near Shiv _Plandi:r, 
Jhansi. 

.. • • Applicant. 

(Through Shri M.P. Gupta, Adv.) 

\lers.-,s 

1. The Union. of Inc.is through t e General Planager, 
Cen'tl'al Rai·lway, Shiv.aji Term.in.us,-. Plumbai. 

2 •. The Chief IJOrksbop Manager, antral Railway 
I.fork shop. Jh-ansi (. u .. P.) 

l .. Shr-i Santi Ram ion of Shri Ram Sufal working 
·as Wagon Repairer Grade 11 n the Central 
Railway 1Jorkaho.p., Jhaa.si notices be serv,d 
upon him through the Chief lJo'rkshop l\anag.er, 
Cen.tra-l Rail.way work eh-op; Jh ·nsi •. (U. P.) • 

. • • • Respondents. 
' (Tnrough Sri ·G.P. Agarwal, Adv.) 

Or-~er ( Op n court) 

(Sy Hon1bl·e PJr. Rafiquddin, Member· (J.) 

Tne applicant h.as a~proached this Tribunal 

for issuing dj;.recti_on to t.he res.pondents not 

to implement decis,ien dated 30 4 .98 ( Annexure-1) 

and not to compel the applican either to go back 

to Si thoull o.r_ to o.pt fo.r a lower wrade post of 

ski.lle.d Artisan Grade-Ill. 
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2. It ap_pears th:a-t. th a. a1-1Pli-cant was tran.sferred 
>7 ' 

from Si thouli to Jhansi on t_h ~of' mutual 

transf e.r with one S.i.,i Sant Ram ( Re-Spondent No .• 3) 

who was work""ing as Wagon 'Repairer G.~ade II at 

Jhansi. The applicartt-. joined at. J.hansi aa ski.lled 

Ar·t.isao Grade II on 03.6.1997 in place af respondent 

No-.3 who was. relie.ved of hi._s Past. The. applicaat 

also agreed ana accepted the bottom seniority in 

grade· II at Jh~nsi., Howev.er, the respondent. No.3 

re.fused to join· at· Si.tho-uli a ·d insisting: on io 

join at Jbansi. The case o, the.· appliic.ant is that 

the r-esPendent under pr.esaure. ·decided ta. retain 

res-Po.nden t No •. 3'. 'at· Jnan:si arid repatri·~ted the 

a p.pli can.t to. Si thou li • I t is also a-11.eg-ed that the 

r-esponde,mta decided fl-i\de impugned orde:r- dat1;td 
~ 

30th April 1998 asked th.e a.,.plicant · ei the,· to 1iax 
-,,._,t~TI} . 

re•ain at Jhansi or to g.o back to Si.thouli •. The 
·1 

appli.cant·. challeng~.d t.bi.s order in- th'i ~ o. A. 

3. lhe... r.e-s-pondents have, f i.liuJ- the:ir, c .. A. and 
stated that-after r 

careful consideration and le.gal advice-, it nas 

been decided to relie,ve the respondent No.-3. on 
./" -6,~ ... 

mu tu.al tr.:an sf eE r rom.. Jban si IJO·rk sho-p to Si theu li 

and has been re:lieved. The ap.plic-ant has, hot.1ever, 

finally de"ained at Jhansi workshop- in his pre'.sent 

grade and pas·t-. In oth<er worda the responden,t:s 

have·. adrni tted having withdrawn the impugned 

o.rder. Conse.quently the. relief sowgbt by the aµplicar 

in· the preaen·t O.-A. has be=e. granted. and thee.A. has 
- 

bec·oine in-fru.c·tuous. The, 0.- • is decided accordingly. 
No. order as to. costs. 

\d__+~~ Pl em b-;-t ( J • } 
Naf a.es. 


